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Heard learned counsel for the applicant. According to
the applicant, his juniors were promoted in March, 1983, and he

filed representation which was also rejected on 29.6,89. His
submission is that the reservation policy was there and there
were some other difficulties, as such he could not file the petitim
within time. There 1is a delay of about five years, if we consider
22nd March, 1988 as the date on which his juniors wers promoted.
In that case he should have challenged within one year thereafter.
In case the delay is countedAfrom 29th June, 1989, even then the
OA has been filed after mora than five years of the rejection of
the representation. Applicant ‘s contention that the delay is of
three years and ten monthe cannct be accepted and even if it is
accepted even then there 1s no reasonable cause for condoning the

delay.

2. In the clrcumstances, application for condonation of

delay and the main OA are stand rejected.
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